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Email                                            581A Consultant Judicial-NGT(P.B.) 
 

 
Re: Regarding implementation of directions dated 17.03.2023 issued by Honorable National Green 
Tribunal, Principal Bench, New Delhi in OA 859 of 2022 titled Abhisht Kusum Gupta vs State of Uttar 

Pradesh & ors for formation of Joint Committee for river Hindon 
 

 

From : abhisht88@gmail.com 

Subject : Re: Regarding implementation of directions dated 17.03.2023 issued by 

Honorable National Green Tribunal, Principal Bench, New Delhi in OA 859 

of 2022 titled Abhisht Kusum Gupta vs State of Uttar Pradesh & ors for 
formation of Joint Committee for river Hindon 

To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in> 

Cc : Registrar General <rg.ngt@nic.in>, Deputy Registrar <dr.ngt@nic.in>, 

commsah commsah <commsah@nic.in>, commmee <commmee@nic.in>, 
dmgbn <dmgbn@nic.in>, Member Secretary CPCB <mscb.cpcb@nic.in>, 

Chairman CPCB <ccb.cpcb@nic.in>, chairman@uppcb.com, District 
Magistrate, Meerut <dmmee@nic.in>, upslsa upslsa <upslsa@nic.in>, 

Commissoner of Police, Gautam Buddh Nagar <cp-pol.gb@up.gov.in>, 
dmsah <dmsah@nic.in>, DIG range SRR <digrsah@nic.in>, Senior 

Superintendent of Police Saharanpur <sspsrr-up@nic.in>, DM 

MUZAFFARNAGAR <dmmuz@nic.in>, sspzuf@gmail.com, DIG&#x2f;SSP 
Meerut <sspmrt-up@nic.in>, Shri Raj Kamal Yadav <dmbag@nic.in>, 

Superintendent of Police Baghpat <spbpt-up@nic.in>, District Magistrate, 
Ghaziabad <dmgha@nic.in>, sjmathews@gmail.com, 

manoj4others@gmail.com, ceo@noidaauthorityonline.com, 

dcgau@allahabadhighcourt.in, dcbag@allahabadhighcourt.in, 
dcgzd@allahabadhighcourt.in, dcmee@allahabadhighcourt.in, 

dcmuz@allahabadhighcourt.in, dcsah@allahabadhighcourt.in, CHIEF 
SECRETARY GoUP <csup@nic.in> 

Fri, Apr 14, 2023 04:37 PM 

1 attachment 

 

Honorable Sir 

 

It is a matter of grave concern that Public is approaching us instead of approaching to relevant authorities. 
 

Today, Mr Mustakeem Khan came and met me with regards to illegal encroachment on the Pushta land 

falling in Noida region. This is happening due to collusion between Land Mafias and Patwaris and their senior 

officials. 
 

He before approaching me, he approached Mr Prasoon Dwivedi, OSD, Noida, Additional Commissioner and 
other relevant officials, however all in vain. 

 

Kindly direct District Magistrate/ Commissioner of Police / CEO Noida Authority jointly, to take appropriate 
action and ensure removal of all illegal encroachment removal. 

I am submitting docuement handed over to me by him for your kind perusal. 

Regards 

Abhisht Kusum Gupta 
Petitioner 

 

On Wed, 22 Mar, 2023, 8:21 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 
Dear Sir 

 
Hope,Committee is formed by now (within a week) under your stewardship and task assigned both by 

constitution and Honorable Green Tribunal will be done. 

 
As per the directions of Honorable Tribunal to produce factual report never happened last time as member 

authorities for joint committee failed to give their nomination which is quite discouraging. 

 
Please find attached newlines for your reference. 
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Regards                                                               581B 

Abhisht Kusum Gupta 

Petitioner 

 

On Tue, 21 Mar, 2023, 7:54 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 
Dear Sir 

 
As per the directions of Honorable Tribunal to produce factual report never happened because member 

authorities failed to give their nomination which is quite discouraging. 

 
Hope,Committee is formed by now (within a week) under your stewardship and task assigned both by 

constitution and Honorable Green Tribunal will be done. 

Please find attached newlines for your reference. 

Regards 

Abhisht Kusum Gupta 

Petitioner 

 

On Mon, 20 Mar, 2023, 9:26 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 

Dear Sir 
 

As per the report submitted by UPPCB as per the directions of Honorable Tribunal to produce factual 

report never happened because member authorities failed to give their nomination which is quite 
discouraging. 

 

Hope, now Committee will be formed within a week under your stewardship and task assigned both 
by constitution and Honorable Tribunal will be done. 

Please find attached newlines for your reference. 

Regards 

Abhisht Kusum Gupta 
Petitioner 

 

On Mon, 30 Jan, 2023, 2:24 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 

Honorable Sir 
 

Please find below the media lines for your kind perusal: 

https://bit.ly/3HgN978 

https://hindi.news18.com/news/uttar-pradesh/noida-ngt-order-noida-and-seven-different-districts- 

for-hindon-river-5296885.html 
 

I humbly request you to direct relevant officials to form district wise task-force as directed by 

Honorable National Green Tribunal, Principal Bench, New Delhi in my petion as mentioned above. 
 

Regards 

Abhisht Kusum Gupta 
Petitioner 

 

On Sat, 28 Jan, 2023, 1:01 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 

Honorable Sir 
 

Kindly go through the article, there is dire need to form Special Environmental Surveillance Task 
Force in order to monitor this issue at micro level and remediation 

 

ि ह  डन र    को ििभ  ग  ™   की लड़ ई ‘4  शल एनव यरनम ट ििव́ल    ि ट   फोि́’ तक आई 

https://hindi.indiawaterportal.org/articles/haindana-rakasaa-kao-abhaisata-gaupataa-kai-ladaai- 
sapaesala-enavaayaranamaenta 

 

ि ह  डन र    को ििभ  ग  ™   की लड़ ई ‘4  शल एनव यरनम ट ििव́ल    ि ट   फोि́’ तक आई 
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581C 

ि ह डन क  न म पर खूब य T  ए  5ई ह । ि ह डन क  न म पर कई-कई ि 3थ ए  क म कर रही ह । ि ह डन की ज़मीन 

ब चन  पर िरक री िमल  आ  ख  म ू  द   पड़  ह  । ि ह  डन क    न म पर िप ट́म ट ह ।  ि त   न ह , िपTक  

ह  , प क́  ह  । ि ह  डन क   कइयो  म कदम  म आद श दर आद श ह , बजट ह । पर ह ल त यह ह  ि क ि ह डन 

ि दन- ि ितदन बीम र होती ज  रही ह  और लगभग मरन  क  कग र पर प5  च च की ह । ि ह डन, आज उKर द श 

की िबि  ििधक और भ रत क  दू िर  िबि  ििधक दू ि षत नदी ह । न शनल  ीन ि ट ‰ ूनल यह ज नकर 

ि नर श 5आ ह  ि क ि लो  ि  यह म ह  लटक  5आ थ  और लग त र इि पर ि नद´श ज री ि कए ज त  रह  ह , 

ल ि कन र  -िथॉ रटी ि ह डन नदी म दू षण को रोकन  म न क मय ब रही ह । एनजीटी क    आद  श पर ि त 

ि जल ो   म  ‘ि वश  ष पय  ́वरण ि नगर नी क य́बल’ िगठत की ज नी ह  । 

ि ह डन नदी क  उदगम ि  ल कर ि गम तक ि ह डन नदी ि वरोधी िगितिवधयो  पर ‘ि वश ष ज  च ििभय न’ चल कर 

 रपोट́ म    ग  गय  ह  । ‘ि वश  ष पय  ́वरण ि नगर नी क य́बल’ इि ब त की प  ि   कर   गी ि क कोई भी 

ग  र क न ूनी म िइन  ग न हो रही हो। िगर प ई ज ती ह  तो ‘पो  ूटर प ज ि ि5    त’ क  आध र पर नदी क  

प नज वन क  ि लए उनि  कॉ™ विूल  ज ए, जो ि ह डन नदी म पोलूशन क  ि लए ि ज   द र ह । ि थ ही और 

यह भी ि नद´श ि दय  गय  ह  िगर ि किी भी ए4न    न म  कोई भी गड़बड़ी प ई ज ती ह   तो  उKर  

द  श क    चीफ ि      टरी Dि 4गत Vप ि   ि ज   द र 

होग । 
 

Regards 

Abhisht Kusum Gupta 

Petitioner 
 

On Sun, 22 Jan, 2023, 1:22 am ABHISHT GUPTA, <abhisht88@gmail.com> wrote: 
To 
The Honorable District Judge and Companion Judges 
District of Saharanpur, Muzzafarnagar, Meerut, Baghpat, Ghaziabad and Gautambudhnagar 

 

This is to bring to your kind knowledge that as per the order dated 25.11.2022 in OA 859 of 

2022, titled Abhisht Kusum Gupta vs State of UP & ors (Attached for your kind perusal) issued 
by Honorable National Green Tribunal, a Special Environment Surveillance Task Force required 

to be set up, comprising of nominees of 
 

- District Magistrate 
- Supritendent of Police 
- Regional Officer of State Pollution Board 

- One person nominated by Honorable District Judge in his capacity as Chairman of Legal 

Services Authority 
 

This task force will ensure that no illegal mining takes place and will have the authority to 
recover the cost of rejuvenation in Polluter Pays Principal from those who may be responsible 

for pollution for river Hindon. 
 

Also, it was directed that Chief Secretary of State of UP will be personally accountable for 
failure to formulate an action plan. 

 

Please note that out of 133 drains falling into the river, 113 drains still remained untapped 

which is a serious concern and flood plains are encroached by land mafias constructing farm 
houses and houses. 

 

Tribunal was disappointed that even after almost seven years of pendency of the matter and 

repeated specific directions, the state failed to prevent pollution in River Hindon, leading to 
continuing damage to the environment and public health. This damage tantamount to 

damage from other heinous crimes.Tribunal was upset that the state failed to perform its 

constitutional duties despite the issue is with the highest authorities in the state. 
 

They also directed Chief Secreatry of the State to identify erring officials and fix their 

responsibilities and make entry in the service record of the incompetent and failing officials. 
 

I, therefore, humbly request you to form task force and where the same is formed, direct it to 
implement the directions issued by Honorable Tribunal on ground level. 

Kindly note that next listing date for this matte is 01.02.2023. 

Regards 

mailto:abhisht88@gmail.com
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581D 
 
Abhisht Kusum Gupta 
Petitioner 
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